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Present: Shri D.C. Vohra, Counsel for the applicant.
None for the respondents,

None present for the respondents although dasti service

is complete’ List on 6,8.199.

2, The interim order passed on 19,6,1990 tdvcontinue till

then,
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Present: Shri D:C. Vohra, Counsel for the applicant.
Shri P.H. Ramchandani, Counsel for respondents.

' Dr. Vohra mentioned that the apblicant has in the mean-
time been promoted gs Conéultant and as such the reiief'has
already Been‘gfé%eaﬁto him. .He, houwever, states thaf the'
_promotion ha§fdivsn late and the applicant should at least
be allouéaﬁghe stamp duty paid by him and séme commenfs made
against the respondents for delayed justice iIn this case#

Since the relief has already been granted in this case, no

further action is necessary. The application is disposed of

accordingly. There will be no order as to costs.
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